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Present appeal has been filed by assessee against order dated
04/07/2018 passed by Ld.CIT(A)-3, Bangalore.
2. At the outset, Ld.AR submitted that, before Ld.CIT(A)
assessee had filed additional evidences which were not
considered /admitted by Ld.CIT(A). He submitted that Ld.CIT(A)

rejected the additional evidences by observing that assessee
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failed to provide sufficient cause to furnish these evidences before
Ld.AO.

3. Ld.AR submitted that these documents are relevant for
deciding the issue under consideration. He submitted that
sufficient time was not granted before Ld.AO to file these
documents and therefore principles of natural Justice was
violated.

4. We have perused submissions advanced by both sides in
light of the orders passed by authorities below.

5. We note that the jurisdiction was changed to the present
assessing officer vide order dated 13/10/2017. Thereafter
assessment proceedings started and assessee was called upon to
file various details in respect of VAT returns for assessment year
2015-16. We note that assessee vide its reply dated 18/12/2017
filed the VAT returns and on 26/12/2017 a reconsideration was
filed as per the requirement of Ld.AO. Thereafter, Ld.AO did not
call for any other documents and on 29/12/2017 assessment
order was passed.

6. We are therefore convinced that assessee did not have
sufficient time/opportunity before Ld.AO to file various other
documents in support of its contention. In such circumstances
Ld.CIT(A) should have admitted the additional evidence are
decided the issue on merits.

7. We therefore remand this issue back to Ld.CIT(A) by
admitting the additional evidences filed by Ld.AR before us. We

direct Ld.CIT(A) to pass a detailed order on merits having regards
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to the additional evidences filed by assessee. Assessee is also
directed to file any other details in support of its contention
before Ld.CIT(A). Needless to say that proper opportunity of being
heard should be granted to assessee.

Accordingly, the issues raised before us stands set aside to
Ld.CIT(A).

In the result, appeal filed by assessee stands allowed for
statistical purposes.

Order pronounced in the open court on 13th January, 2021

Sd/- Sd/-

(B. R. BASKARAN) (BEENA PILLAI)
Accountant Member Judicial Member
Bangalore,

Dated, the 13t January, 2021.
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